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High Court Of Kerala

Case No: Writ Petition (C) No. 3256 of 2011 (S)

Sri. Francis Manjooran APPELLANT
Vs

State of Kerala,
District Collector and
Village Officer

RESPONDENT

Date of Decision: Feb. 2, 2011

Hon'ble Judges: C.N. Ramachandran Nair, J; B.P. Ray, J

Bench: Division Bench

Advocate: M.V. Mathew, for the Appellant; No Appearance, for the Respondent

Judgement

C.N. Ramachandran Nair, J.
This is a public interest litigation filed challenging the shifting of village office from
the present location to another place for the purpose of construction of bus
terminal. Government Pleader after obtaining instruction from the District Collector
submitted that without acquiring the land and demolishing the village office, the
proposed bus terminal cannot be constructed. We do not think there is any
justification for this Court to interfere with the proposal for construction of bus
terminal and approach roads thereto, which are public purposes.

2. So far as Petitioner''s apprehension about relocation of the village office is
concerned, Government Pleader submitted that shifting to another place is only
temporary and in the course of time, village office will be located in the same area in
a suitable building to be constructed. This submission is recorded and WPC is
disposed of directing the Government to bring back the village office to a suitable
place in the area as soon as possible.
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